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STT̂TT ?

**■, r»«nriT «wr ywfat *fsrraw *

TWT»fcft  sn« f*W):(v) ! 964

 ̂ •rtfrn' wrft

ftnt>r* f i

(ar) srw  asm i

H—urtlnuji trmu DhMwuvi

1954. Shrl Samar Gnha:  Will the
Minister of Labour and Rehabilitation 
%e pleased to staite:

(a) whether Government are aware 
that more than 500 refugees have left 
the Dandakaranya and other camps 
«nd gone back to West Bengal during 
•March and April, 1967;

(b) whether it is a fact that these 
■refugees have been compelled to 
Heave these camps, as it was Impos
sible for them to get themselves pro
perly and economically rehabilitated; 

•and

(c) if so, whether Government pro. 
•pose to find suitable alternative ways
of rehabilitation for these refugees 

mt as early date?

The Minister of State in the Minis
try of Labour Employment and Reha
bilitation (Shri L N. Mishra):  (a)
Yes, Sir. According to reports received, 
171 families had gone back to West 
Bengal from various camps and reha
bilitation settlements  outside  West 
Bengal.

(b) It is not correct that rehabili
tation measures taken for their bene
fit were not adequate.

(c) Does not arise.

Civil Defence Legislation

1051. Slut K.  Haidar;  Will the 
Minister of Hone Affairs be pleased
to state;

(a) whether a new Civil Defence 
legislation is proposed to be introduc
ed  in Parliament to replace the 
Defence of India Act;

(b) whether the State Chief Minis
ters have supported this measures; 
and

(c) if sok the reasons therefor?

The Deputy Minister in the Minis
try ot Home  Affairs (Shri  K. S. 
Ramaswamy): (a) Yes, Sir.

(b) The State  Governments who 
were consulted  have generally sup
ported the measure.

(c) To provide legal cover to  the 
continuance of the various Civil De- 
fene measures after the lifting  of 
Emergency.
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